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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL 

AT NEW DELHI 
 

ORIGINAL APPLICATION NO. 435 of 2023 
 

IN THE MATTER OF: 
 
JASBIR SINGH 

………..APPLICANT 
-VERSUS- 

STATE OF UTTAR PRADESH & ORS.  
………RESPONDENT 

 
SUPPLEMENTARY REPLY IN COMPLIANCE OF ORDER DATED 20.08.2024 ON 
BEHALF OF RESPONDENT NO. 4 NAGAR NIGAM MATHURA IN THE MATTER 
OF JASBIR SINGH V. STATE OF UTTAR PRADESH & ORS. O.A. NO. 435 of 2023. 
 
 

MOST RESPECTFULLY SUBMITS: 
 
 

1. That the present supplementary reply is being filed on behalf of Nagar Nigam 

Mathura (hereinafter referred to as ‘the Respondent No.4’) before the Hon’ble 

National Green Tribunal (hereinafter referred to as ‘the Hon’ble Tribunal’) in 

compliance of order dated 20.08.2024.  

 

2. That the present matter was listed for hearing on 20.08.2024 where the Hon’ble 

Tribunal directed the Respondent no. 4 to file supplementary reply with respect to 

total sewage generation which is carried by said drain and whether STP is meeting 

the prescribed standards after treatment of sewage or not. The relevant part of the 

order is reproduced herein:  

 
“3. Nagar Nigam has also filed its reply admitting that sewerage line 

of this colony is connected with the trunk line of Nagar Nigam to carry 

untreated sewage of the colony and it is said that sewage treatment line 

goes for 8 MLD, STP of Nagar Nigam but it is not disclosed as to what 

is the total sewage generation which is carried by said drain and 

whether STP is meeting the prescribed standards after treatment of 

sewage or not. 
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4. Learned Counsels appearing for respondent 4, Nagar Nigam, 

Mathura, Vrindavan and respondent 7, S.J.P. Global Limited project 

proponent, prays for and allowed three-week time to file supplementary 

reply placing all the relevant facts on record.” 

 
3. That in compliance of order dated 19.03.2024, the Respondent No. 4 constituted a 

5-member Joint Committee vide office order dated 03.09.2024. A true copy of 

office order by Respondent No.4 is marked and annexed herein as ANNEXURE A. 

 

4. That as per the records available, the Joint Committee submits as follows: 

 
i. As per the records, 562 small residential plots are to be 

developed by the builder in Shri Radha Florence Colony. At 

present, about 300 houses have been built in the colony. 

Construction work is in progress for remaining plots. 

 

ii. The sewer line of Shri Radha Florence Colony is connected 

to the 400mm diameter sewer line of Nagar Nigam, and the 

payment for the same of Rs. 12,055/- is deposited in the fund 

of Nagar Nigam Mathura-Vrindavan vide receipt no.-

218763/2188, dated 25.08.2023. A true copy of the receipt 

dated 25.08.2023 of Rs. 12,055/- is marked and annexed 

herein as ANNEXURE B. 

 
iii. The branch sewer line of Shri Radha Florence Colony is 

connected to the with the main of sewer line through a trunk 

of 400mm diameter on the road outside the colony. The 

provision for disposal of the same is located at SPS in 

Rukmani Vihar. Five pumps are installed in the sump well at 

Rukmani Vihar SPS. The capacity of Rukmani Vihar SPS is 

06 MLD. At Rukmani Vihar SPS, seepage is being disposed 

through pumps through a sewer line of 500 mm diameter and 

08 MLD, at STP. 
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iv. The Capacity of trunk sewer line of 400mm diameter is 01 

MLD. Even if all the buildings of the colony are 

constructed, the maximum sewer disposal of 562 residential 

buildings will be 0.3 MLD, which is less than the capacity 

of the existing trunk sewer line of 01 MLD. Thus, the trunk 

sewer line has the capacity to take the maximum sewer 

disposal of the colony. 

 
v. The 08 MLD STP built is operating at its full capacity. In 

which the sewer of the referenced colony is also being 

treated. The outlet parameters of the treated sewage are 

checked daily by Uttar Pradesh Jal Nigam (Urban) in its 

laboratory and along with this, every week sampling is also 

being done by the Uttar Pradesh Pollution Control Board, 

Mathura. Further, the outlet parameters are being tested. 

Presently, the 08 MLD STP is operating at its full capacity 

and the outlet parameters of the treated sewage are also as 

per the standard. 

 

 

 
5. That it is humbly prayed before this Hon’ble Tribunal to take on record the present 

supplementary reply filed on behalf of Respondent No. 4. 

 
 

 

 

 

 

 

 

 

 

 

 

A copy of the reply of the joint committee is attached herein.
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PRAYER 

 

In view of present facts and circumstances, it is humbly prayed before this Hon’ble Tribunal 

that it may be pleased to: 

 

 

1. Take on record the present supplementary reply on behalf of Respondent no. 4, 

Nagar Nigam Mathura-Vrindavan in the matter of Jasbir Singh v. State of Uttar 

Pradesh & Ors. O.A. No. 435 of 2023. 

 

2. And/or pass any other order that it may deem fit and proper in the interest of 

justice. 

 

 

 

Place: New Delhi 
Date: 15.09.2024 
 

 
RESPONDENT NO. 4 

NAGAR NIGAM MATHURA 
 
 
 

Through Advocate  

 
 

 
YAGYAWALKYA SINGH 

ADVOCATE-ON-RECORD 
ADD: D&Y LAW CHAMBERS,  

A-131 (LGF), SECTOR 46, NOIDA 
EMAIL: yagyawalkya@dylawchambers.com 

 CONTACT: (+91)-7838848157  
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